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IN THE ZENTPAL ADMIWNISTRPATIVE TRIRUNAL, JAIPUR REMNCH,

JAIPUR,

0.A. No. 375/93 . Date of decision: 23.11.94
STWA LAL YADAV ¢ Applicant,
VERSUS
UMION SF INDIA & OFRS ¢ Respondents,
Mr, M.L. Pareek ¢ Tounsel for the applicant.

Mr. ¥.M. Shrimal

Counsel for the respondents,
CORAM:
Hon'kle Mr, Justice D,L,. lMehta, Vice-Chairman
Hon'hle Mr‘ R.M., Dhoundival, Memker (A)

PEF HON'BLE MP, JUSTICE D.L, MEHTA, VICE=CHAIPMAN:

Heard the learned counsel for the parties.
2. Preliminary obhjection was raised that this
petition iz not maintainabkle ac the‘applicant'has a
right t> file the Pevision FPetiticn undsr £,29-A,
The learned 2cunsel far the aprlicant submits that
there will ke a cuestion of limitation. We will like
to ohserve that the time spent during this procaedings |
in this Tribunai shonld not he counted against the
applicant for the purpose of limitation,
3. With this diresction, we allow the applicant
t» file the Fevision Petition, &5 per law. The
Reviewing Authorities are expected tz Jdecide the
zame within a period of six monthe after filing of the
same, |
4, The O,A. stands disposed of acoordingly,

with no order as to costs.
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( B,N, DEOUNDIY2L ) ("D.1,. MEHTA )
Administrative Memker Vice-Chairman




